
MINUTES OF NORMS COMMITTEE NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.6/AM19
(HELD ON 24。05.2018)

UNDER THE CHAIRMANSHIP OF
SHRIS.BoS.REDDY,ADDL.DGFT

Meeting No.6/87‐NC‐7/2018 of NORMS COMMITTEtt cC‐ 7)dealing wih`Chapter 39 and 40

ofITC(HS)COde'held on 24。 05.2018,llnder the Chai11..anship of Shri S.B.S.Reddy,Addl.DGF「 ,

Directorate General of Foreign Trade,Department of Colllmerce,Udyog Bhawan,New Delhi-110011.

Following ofEcers attended the Mceting:

Shri Shaish Kumar,Technical Expcrt(Consultant),DGFT

Shri D.No Mathur,Technical ExPcrt(COnsultant),DGFT

Sh五 Nand Lal,Consultant,DIPP

Shri Ashok Chander Bhatt,FTDO

Z. Fo[owing are the decisions of the Norms Committee after deliberation and RA concerned shall

take consequential action as per Foreign Trade Policy/Procedures:

ⅣlANUAL CASES

subject: Request for amendment in the serial number 2 of import item.

Decision: The committee considered the request of the firm and decided to seek specification of Meta Para Cresol-40 and

MP Cresiol 45 from the authorisation holder.

Subject: Request for amendment in the quantity of Import Item No. 9.

Decision: The committee considered the request of the firm and decided to amend the quantity of import Item in the

minutes of Norms Committee-Vll Meeting No.L3 which was held or.28.12.2016 as per details given below :-
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Case Noo A-28 M/s SI Group Pvt. Ltd. HQ FoNo。

D1/87/050/0406/AR416/DES… VII 1鵬d

|

NC No。 :6/AⅣl19

Dated:24.05。 2018

へdv.Lic.No.and Datc

D310802629 dated 16.02.2016

RA F.No.03/95/040/00865/AM16

1/87/050/00322/AM16/DES― VH
Shankar Packagings LtdCase Noo A‐29

Fo No.03/95/040/00461/AⅣ l16Adv.Lic.No.and Date
10799710 dated 28.10.2015

NC No.:6/Ap119
Dated:24.05。 2018

Ⅲ面鋼蹴躙鳳彗鯖



Import ltem QTY
l RELEVANT BPOLYPROPYLENE
GRANULES

899.998 MT

2 RELEVANT HDPE GRANULES 4.462 MT

3.RELEVANT MASTERBATCH
ANTIFIBRILLANT

Quantity of import items 3,4,5,6 and 9
together:19.437 MTs

4.RELEVANT MASTERBATCH
WHITE

5.RELEVANT MASTERBATCH COLOUR
6 RELEVANT CONDUCTIVE BLACK
7 LLDPE 1.05 kgfi(g content in export product

8 LDPE 1.05 kglKg content in export product

9 RELEVANT U.V STABILISER MASTERBATCH(FOR EXPORT
WITH U V.STABILISER)

RA may take consequential action as per Policy / Procedures.

Case Noo A‐30

NC No.:6/AM19
Dated:24.05。 2018

M1/s Zenith lndustrial Rubber

Products Pvto Ltd

HQ FoNo。

01/87/050/00064/AM17/DES― VII

RA FoNo.03/95/040/00956/ANI11 6Adv.Lic.No.and Date
0310803397 dated 17.03.2016

Subject: Request for correction in Import Item No. 3.

Decision: The committee considered the request of the firm and decided to correct the description of import Item No.3 as

Synthetic Rubber SSBR instead of SBR in the minutes of Norms Committee-Vll Meeting No.5 which was held on

14.07.2016.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment of unit of measurement of Export item.

DeCiSiOn: The committee considered the request of the firm and noted that firm has submitted a copy of Licence

Amendment Sheet issued by RA, Mumbai which shows UOM as Meter. Therefore, Committee decided to amend the

description of quantity of Eiport Item as 4532270 meter and also qty in 645907.4 Kgs may also be indicated. Meter instead

of Sq. Meter in the minutes of Norms Committee-Vll Meeting No.l0 which was held on 21.03.2018.

RA may take consequential action as per Policy / Procedures.

Case Noo A‐31 M/s Maccaferri Environmental
Solutions Pvt. Ltd.

HQ FoNo。

01/87/050/00559/ANI117/DES‐VⅡ

NC No。 :6/AⅣl19

Dated:24.05.2018

へdv.Lic.No.and Date

)310810892 datcd 01.02.2017

RA FoNo.03/95/040/00853/AM17

Case Noo A‐32 lWs V.K.A. Polymers P\4. Ltd. IIQ Fo No。

)1/87/50/00411/AⅣl18/DES‐VII 鵬肌ved
NC No.:6/AⅣl19

Dated:24.05。 2018

Adv.Lic.No.and Datc
3210078200 dated 08.06.2017

RA FoNo。 32/24/040/00008/AM18

ASHOK CHAN
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Status:

Approved
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Subiect: Ratification of Norms in respect of Advance Authorization No. 3210078200 dated 08.06.2017.

Decision: The committee considered the request of the firm and noted that firm has submitted a copy of Licence

Amendment Sheet issued by RA, Coimbatore which shows UOM of Export and Import Items as KG. Therefore, Committee

decided decided to approve Adhoc Norms as under:

EXPORT ITEル 1 QTY IPIPORT ITEM QTY

HDPE NET
IMPREGNATED WITH
ALPHACYPERMETHRIN
O.550/O

3370000 KG

1.COLOURING MASTERBATCH 36215.800 KG

LLDPE
160666.600
KG

3.ALPHACYPERMETHRIN TECH
97%

22388 KG

4.HDPE GRANULES 3420330 KG

RA may take consequential action as per Policy / Procedures'

Subject: Amendment in the description of ExpOrt product against Advance Authorization No.0310796249 dated
27.05,2015.

Declslon:Thc committcc considercd thc requcst ofthe flrrn and dccided to amend the descrlption of Export ltem as

臨edI「乱ve∫躙s Ttt11lLs al『鷺ns躙;),品譜釜ndsヽ;1729げH課じ0468:'T盤
minutes ofNorlns Committec‐ VII Mecting No.20 which Was held on 21.01.2016.

RA may take consequential action as per Policy/Procedures

Online Cases

HQF.No.01/87/50/158/AM16/DES―Guamiflon lndia Pvt Ltd.

F.No.03/94/040/00122/AM16

10796249 datcd 27.05.2015
NC No.:6/AM19
Dated:24.05。 2018

Party Name: POLYGENTA
ITECHNOLOGIES LTD

1 1HQ File:01/87/050/00373/AM15/ 1RLA Filc:03/95/040/00213/AM15/ILic.No/Datc:0310789866   1
,                             130.09.2014               1

Decision : The committee considered the case and decided to ret-er the matter to Technical Expert (Consultant) (SK),

DGFT.

l  iCaseNo.:6ノ 21/87‐ ALC1/2015

||

PartyName: WEILBURGER
COATINGS(INDIA)PRIVATE
LIMITED

1造き∬
ασ87-

124.05.2018

HQ Filc:01/87/050/00288/AM16/ RLA Flle:02/24/040/00094/AM16/Lic.No/Date:0210206269
:10.11.2015

! The committee note that D/L dated2Q.o2.2o18 was issued by DGFT to firm and requisite information has

ASHOK C

訛脳翼認譜躙躙
M面stryJ」調器鼈lB認響

been received so far. Thus, the Committee decided to reject the case'

No/Date:6/87-
No.:32/42/87‐ALC1/2014



‐
Case No。 :20/21/87‐ALC1/2015

3 1HQFile:01/87/050/00302/AM16/

ALC1/2018
24.05.2018

IRLA Filc 112/24/040/00004/AM16/

囲齋評
価面~「

Mcet No/1)ate:6/87‐

「
ヨ
「
ヨ

Decision:The committee note that D/L dtted 20.02.2018 was issued by DGFT to flrln and requisite infomdion has

not becm rece市ed so far.Thus,the Commi"ee decided to rttect the case.

: The committee note that D/L dated20.02.2018 was issued by DGFT to firm and requisite information has

been received so far. Thus, the Committee decided to reject the case'

「

|

Case No.:107/15/87-ALC1/2016  Party Name:KLJ P(
iCHEMICALS LTD DeferredIALC1/2018

124.05.2018

IHQ Flle:01/87/050/00500/AM17/ IRLA Flle:05/23/040/00563/AM16/Lic.No/Dttα
0510398095

i31.03.2016

Decision : The committee considered the case as per agenda and decided issue deficiency letter to the authorization

|  ICase No。 :52/8ノ87-ALC1/2016 1     疎

IRUBBERS
I

|

1悧辮
似∞
“"4

an Teぬ血J“面

"m翡"d乱
面m%percentage comp∝

棚 胤 露 !s魔∬脳 棚 糊 fThd∽ ch of山
:b)Detailed manufactring process along with technicd juS
matcHals rcqu■ ed h the manufactunng process.

8監器

'tl:毬

:お:翼響∬雷盤T肌∬1環:ぶ器::!挙.I:lTIIic,c,面叫卜轟・ C“°n briヽ no‐u∝
may

Ue nrnisnea. If the sciap is being sold,the sale value/commercial value may be indicated'

.i ft4",.riuf balance indicating ca]culative statement of the requirement of each of item for manufacture of each of export

product.
,f) Unambiguous nomenclature of Raw Material

,g) Type of Synthetic Rubber.

1濶
細‐
町

6 1QRLЮ
ν8705υOm“/AM17 /00611/AM16/

IDecision:The Committec considered the casc as per agenda and dccidcd tO call iom the flnn the No o●
ectiOn

Certincate issued by Ministry of En宙 ronment and Forest and details of Advance AuthoHzations taken for Scrap for the

last 3 years.

Case No。 :22/9/87‐ ALC1/2016
7 臨祭8そ綿円路.LD.,

Mcet No/Datc:6/87‐

ALC1/2018
2405.2018

tStatus:
Rejected

ASHOK CH頌陶DER БttAl T

普
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Party Namc:INDICA
ICONVEYORS LIMITED

¨
　

ｄ一瑯呻

Party Name:FPIINDUSTRIES Mcct No/Datc:6/87-

PRIVATE LIMITED ALC1/2018
24.05.2018

Filc:01/87/050/00003/AM17/ Filc:31/83/040/00109/AM16/ 110065773

.11.2015



'Ha fil. o l/87/050/00 1 9?/Arr[ I ?'ffi [-ic-No/Date:05 1 039882 I

il6:0j?01i-
Decision : The committee note thatDlL dated20.02.2018 was issued by DGFT to firm and requisite information has

not been received so far. Thus, the committee decided to reject the case.

―
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,西蔦而而面画面面下
‐面面藤翫雨 i306mν AM17 Lic.No/Date:3010103818

17.08.2016
||

IDecision:The Committee considered the case as per agenda and decided to call from the flrln the

icc■ 1■catc isstled by Ministry of En宙 ronment and Forest and detalls of Advancc Authorizations taken i

iand Tubcs forthc hst 3 years

Icase No.:15/15/87‐ALC1/2016   Party Name:RAPID
FNGTNEERING CO

Icase No.:47ノ 14/87‐ALC1/2016

No objection ,

for such Tires

IMcet No/Datc:6/87-

:ALC1/2018
124.05.2018

Status:
Deferred

IDecision:The Committee observed thtt pttty has not replied to DL issued to them and decided thtt flm■
may be

一― iCase No.:39/15/87‐

IALC1/201`

IMeet No/Datc6/87‐

IALC1/2018

,4.05.291,

Status: ApProved

,HQ File
i:01/87/050/00432/AM17/

Party Name: NAVRATAN
SPECIALTY CHEMICALS

10

iDecision : The Committee considered the case as per agenda and decided to approve Adhoc Nonns as under:

10610.2016

500000 kg
PVC FLEX FILM
/BAblNER

131860 kg

3 KNITTED POLYSTER FABRICS

1酬 器 hT樹 別 F:∫ねっ
"0HAND B00K,SUBJECT TO FIXATION

OF NORMSBY N.C.NEW DELHI.)

nA -uy take consequential action as per Policy / Procedures'

ICase No.:65/15/87‐ALC1/2016

ASHOK CHANDER 5紺

椒淑:鵬囃脚凛
Ψ盟柵 憾鵬γ

No/Datc:6/87‐

Filc:01/87/050/00408/AM17/  IRLA File:05/24/040/00297/AM17/

reminded by post.

Name:ARKEMA
ИICALSINDIA PVT.LTD。 ,

７６

四̈出
HQ Ⅲ CЮ l慇705000458/AM17



Decision:The Committec considercd the case as per agenda and decided issue derlciency letter to the authoHzation

holder for submission of the following information.

a; technical descriptions/specifications, percentage composition (by leight) ofthe products to be-exported'
0ノ ■■し■■■■■V‐■uVOV■ `ν ●`V``ψ′‐r‐‐̂ ^^‐―・^――

‐,r~~~~― ――o― ~~~~r~       ヽ  ́   ―  ́     ―

b)Dctailed manufactuHng process along with technicaljustiflcation for wastages claimcd at each stage and each of thc

materials required in the manufacturing process.

IC)Chemical name,Technical speciflcations ofitems proposed to be imported.
d) Whether the scrap generated in the process is being riused or not. If not the technical justification for its non-use may

be fumisnea. If the iciap is being sold, the sale value/commercial value may be indicated.

e) Material balance indiiating calculative statement of the requirement of each of item for manufacture of each of export

product.
i) Justification and calculation for inputs claimed on molar basis'

Case No.:1/12/87‐ ALC1/2016 Parり Name:SONDEX HEAT
EXCHANGERSINDIA

:The Collrunittec considered the case as per agenda and decided to approve Adhoc Noms as undcr:

EXPORT ITEⅣl QTY IPIPORT ITEDII QTY

Gasket 30370.370 kg Relevant Rubber ComPound
33407 kg

RA may take consequential action as per Policy / Procedures'

ICase No。 :17/14/87‐ALC1/2016

Decision:The Cominittee considered the case as per agenda and decided issue deflcicncy letter to thc authorization

product.

materials required in the manufacturing process.

lc) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being riused or,not. If not the technical justification for its non-use may

ue nrmisrrea. If the icrap is being sold, the sale value/commercial value may be indicated'

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Case No.:26ノ 6/87‐ ALC1/2017

HQ Filc:01/87/050/00412/AM18/

|

IDecision:The CommittCC obscrvcd that party has not rcplied to DL issued to them and decided that flrtn may be ヨ

ASHOKCHAilOI

眈 飩bLぼ缶de cenera:

IHQ File:01/87/050/00350/AM17/

ALC1/2018

IRLA rile il,/,4′ 646/666'4/AM17/Lic.No/Datc:3210078024  1
11511.2016                1

reminded by post.

Ⅲ配鰈 鰈

Mcet No/Date:6/87- Approved
ALC1/2018

.LTD 24.05.2018

Filc

10.2016

Mcet No/Date:6/87‐

ALC1/2018
24.05.2018

Filc:03/94/040/00644/AM17/ 10808590

10.2016

Party Name :LOTUS BRANDING No/Date:6/87‐

PRIVATE LIMITED



IDecision:The Committec observed that p釘 けhas notreplied to DL issued to them and decided that flm may be

ireminded by post.

Party Name:JINDAL POLY
IFILMS LTD.

“

|          IRLARL Ю523Ю 4υ00587/AM17/肝
ぶりRttα“
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り

"

Case No.:8/6/87-ALC1/2017

夢榊
劇跡
 1織d

17

iDecision:The Committee observed that party has not replied to DL issued to them and decided that irln may be

lreminded bypost.

Pary N扇まSPERRY PLAST  陣響 vtttαα87-
ALC1/2018
24.05.2018

: The Committee considered the case as per agenda and decided to reject the case as no specific import item

PartyN3mLi FIIINDUSTRIES  IMettNノ Dttc16/87‐

面劇Ⅳ
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Case No。 :1/5/87‐ALC1/2017

Case No.:8/5/87‐ ALC1/2017

ソ2″04υO∝ OyAMⅣ
 I

).02.2018 was issued by I)GFT to flrln and requisite infc

ded to r● ect the casc.

Pr.ty N"*.4 D. R. COATS INK & lMeet No/D_ate:6/87-
ALC1/2018

謳面繭 両面

ASHOK CHANDER L:Ai「

W:棚競辮:甜

Case No.:17/5ノ 87‐ALC1/2017

1責OF詭

7

‐
Case No.:68/2/87‐ ALC1/2017

己に励 恩茄:而雨 yAMI"RLA Fne Юン9yo4α 00127AMlα

LTD.

F,l.,0 l/87/05OfOof t Olal,t t Sl lnfa nit. :05 /24/0401 00122/ A\tllg/

ATE LIMITED

Case No.:20/6/87‐ ALC1/2017 :蹴獣:糀 HM「ED I造き]輝胃tαα
87‐

18
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: The Committee observed that party has not replied to DL issued to them and decided that firm may be

by post.

1  1Case No.:26/5/87-ALC1/2017

IHQ File:01/87/050/00341/AM18/

I)ecision : The cominittee considered the case and decided to approve adhoc norFnS On repeat basis based on the

decision ofthe NC Meeting No.10/87-ALC1/2017 held on 21.03.2018 and recomnlended as underi

EXPORT ITEⅣl QTY IT旺PORTITEM QW

Polyurethane Rcsin

(S01id COntent-30+/-2%

[P01yurethanc With
Urethane Linkage])

lkg

LPoly ( Tetramethylene Ether ) Glycol 2000 0 2 kg

2.1,4 Butanediol
0.008kg

3.Di Trimethylol Propane
0.022kg

4.Isophorone -DiisocYanate
0.0642 kg

5.Ethyl Acetttc
0.69 kg

6.Isophorone Diamine
0.01 kg

T.Monoethanolamine
0 0045 kg

8.Tetra N-Butyl Titanate
0.0013 kg

9.Iso Propyl Alcohol
0.01 kg

I O.Transport container- intermediate bulk containers

(capacity 1000 Ltrs / 1000 kgs ) _
As per packing policy

RA may take consequential action as per Policy / Procedures'

IParyName:HUBERGROUP
IINDIA PRIVATE LIMITED.

汗

‐―

ICase No.:21/5/87‐ALC1/2017 Party Name:DURLAX

'ARCHTECH PVT LTD.

IHQ File:01/87/050/00336/AM18/ 1RLA File:03/94/040/00262/AM18/
1                   1

IMect No/Date:6/87‐

IALC1/2018
i24.05.2018

ILic.No/Date:0310814878   1
127.07.2017                1

,Decision : The Committee observed that party has not replied to DL issued to them and decided that firm may be

reminded by post.

ＦＩ
‐，～‐１２３
‐

Case No.:30/5/87‐ ALC1/2017

巨Q Ⅲ c劇慇7Ю5α0034yAMly FARLЮ 3″″04υoo35υAMly

Party Name:ASAWA
INSULAT10N PVT.LTD.

Fll「

~

Lic.No/Date:0310814861

27.072017

I Decision:The Commmec observed that patty has notrephed to DLヽ
sued to them and dedded that irrn may bc

魃 揚 翻驚
M面鋼よ麒 鵬W

8

Flle:03/94/040/00312/AM18/

No/Date:6/87-



reminded by post.
丁 丁 下

~~1

24

ICase No.:1/3/87‐ ALC1/2017 Party Name:INTERNAT10NAL
ICONVEYORS LIMITED

‐Mcet No/Date:6/87‐
‐８

８
加
２０‐ＡＬＣ‐郷HQ File 101/87/050/00202/AM18ノ  IRLAFlle:03/94/040/00202/AM18/ Lic.No/Date:0310814900

28.07.2017

IDecision:The cOmmittee considered the case as per agenda and decided issue deiciency letter to the autho五 zation

holder for submission ofthe following infomationl‐

la)TeChdCd descHpaonyspedica● ons,percentage composHon(by weight)ofthe prOducts to be expoied.

lb)Detailed manufacturing process along with technicaljustincttion for wastages claimed tt cach stagc and each of the

lmateHals required in the manufactumngprocess.

lc)Chemical name,Technical speciications ofitems proposed to be imported.

ld)Whether the scrap generated in the process is being reused or not.If■ ot the techdcd justiacttbn for tts non‐
use may

lbe mmished.Ifthe scrap is being sold,the sale value/commercial value may be indに ated.

lc)Matenal balance indicating calculttive stttcment ofthe requiremcnt of each ofitem for manufacture ofcach ofcxpo■
product.

Case No.:27l5187-ALClt20l7 lParty Name: HIRA Mcet No/Date:6/87‐

ALC1/2018
24.05.2018

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

Case No.:24/5ノ 87‐ALC1/2017   Party Namc:D R COATSINK& Mcct No/Datc:6/87-      Status:
IRESINS PVT.LTD.          ALC1/2018            1Deferred

24052018               1

25 HQ Filc101/87/050/00339/A～ 118/  RLA Flle:03/94/040/00274/AM18/ Lic No/Datc:0310815095   1
09.082017               1

r : The Committee observed that party has not replied to DL issued to them and decided that firm may be
lby post.

:03/94/040/00316/AM18/

Lic.No/Date:0310815107

110.08.2017

EXPORT ITEⅣl QTY IDIIPORT ITEⅣI QTY
HIAF‐XLPE―

INSULATION FOAM
Net COntain of Low―
density    polyethylene

(LDPE)‐54927.60 Kgs,
Plastic       Granules‐

Aerofoam

Blowing     Agent―
37128.00 Kgs, Plastic
Granules― Acrofoarn

Cross  Linhng  AC‐
13104.00 Kgs, Plastic

Granules‐ Aerofoaln

Stabilizer-3276.00 Kgs,

Plastic Granules‐ Inhouse

109200 kg

1.Low― density polyethylene

(LDPE)
54927.600kg

2.Plastic Granules-Aerofoam
Blowing Agent

37128 kg

3.Plastic Granules-Aerofoam Cross

Linking AG
13104 kg

4.Plastic Granules-Aerofoam
Stabilizer

3276 kg

5.Plastic Granules- Inhouse Black 764.400 kg

棚 潔 :柵曜躙M鵬棚 諾 帥

Approved
PVT.LTD。 ,
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Black-764.40 Kgs)

RA may take consequential action as per Policy / Procedures.

Case No.:29/5/87‐ ALC1/2017 Party Name:INDOFIL Mect No/Date:6/87‐

INDUSTRIES LTD.

Party Name:BLS POLYMERS
LTD.

Meet No/Date:6/87¨

ALC1/2018
24.05.2018

RLA File

:05/23/040/00202/AM18/

Meet No/1Date:6/87‐

Decision : The Committee observed that party has not replied to DL issued to them and decided that firm may be
reminded by post

町 1麟
細‐T

耐ν l悧器
α
“
Ю4039191

「

Y I IMPORTITEM I QTY I

ICase No.:42/5/87‐ ALC1/2017 Status; Approved

Lic.No/Date:0510403841
:01/87/050/00357/AM18/

Decision i The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORTITEM QTY I「ⅦPORT ITEM QTY
DPE COMPOIIND

50000 kg 1.DPE 40800 kg

2.LDPE/LLDPE 8715 kg

3.CARBON BLACK 1277 kg

4.ANT1 0XIDANT 208 kg

RA may take consequential action as per Policy / Procedures.

Case No.:29/6/87‐ ALC1/2017 Party Name:GUJARAT FLUORO
CIIEMICALS LTD ALC1/2018

124.05.2018

File:01/87/050/00344/AM18/ IRLA File:03/94/040/00341/AM18/

:. The Committee observed that party has not replied to DL issued to them and decided that firm may be
by post

File:01/87/050/00415/AM18/ Flle:34/24/040/00077/AM18/



514063.500kg

2.ETHYLENE VINYL
ACETATE

4.DIBUTYLTIN
DILAURATE(DBTL)

RA may take consequential action as per Policy / Procedures.

ICase No。 :47/5/87‐ ALC1/2017 lPartyName: SWASTIK
POLYMERS

DecisiOn i The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY I「燿PORT ITEM QTY
PVC COMPOUND‐ MICROLON
BLACK(SHOE SOLE GRADE) 100 MT

1.PVC RESIN K
VALUE 65-68

50 MT

2.DI OCTYL
PHTHALATE(DO.P。 )

40 MT

3 BLOWING AGENT
CELLCOM SKl

0.700MT

RA may take consequential action as per Policy / Procedures.

Mcct No/Date:6/87-

ALC1/2018
24.05.2018

Lic.No/Date:0510403970

08.09.2017

fSt"t, r /rpp.rt.d
i

I
l

i

―
― ―

―
― 一 一

―

― 一 一 ―
―
― 一 一 一

― 一 一 ― ― 一 一 一

一

LAT‐

~~Mect No扇

裏 丙 アrnse No_:51ノ S/R7_AI■ 11/2017    1Partv Nalnc:IN」 ECTOPCase No.:51/5/87‐ ALC1/2017    Party Nalnc:IN」 ECTOPLAST    IMect No/Dε
lPVT LTD                IALC1/2018

1                             1                             124.05.2018
|

124.05.2018

2 1HQ Flle:01/87/050/00366/AM18/ RLA File:06/24/040/00023/AM18/ILic.No/Date:0610038693
|

|

1

18.09.2017

lDecision : The Committee observed that party has not replied to DL issued to them and decided that firm may be
:reminded by post

‐Case No.:52/5/87‐ ALC1/2017 PartyName: BULK LIQUID
SOLUT10NS PVT LTD

Status: Approved
ALC1/2018
24.05.2018

HQ File

:01/87/050/00367/AM18/

Lic.No/Date:0710112162

20.09.2017      1

p議ふ3正 i薦葛蕊轟漢菰 冨LttIUL蒸葛 er agenda蔦高I面再 萬」:面:3面温
~懸

品よ

|

EXPORT lrEM I qrv TMPORT ITEM I QrV

:07/24/040/00151/AM18/

|

ASHOK CHANDE「 B´

椒 服 :酬甑躙M躙
棚 i輛頸

Mcet No/Datc:6/87‐

:01/87/050/00362/AM18/
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193158 kg1.Relevant Liquid Liner

Fllm
311430 kg

Flexible Plastic Tanks

6000 Nos. Containing : Liquid
Liner Film 183960 Kgs,
Polypropylene Granules

941l8 Kgs, UV Stabilizer
Masterbatch 1882 Kgs, 3" PP

Valve 12000 Nos, PP

Frame/PP Plates 6000 Nos, 3"
Cam Lock 6000 Nos, PP

Flanges / Airvent 6000 Nos.

101647 kg

3.U.V.Stabilizer Master

Batch

4.3"PP Valve

Netto Net with

accountability condition.

5.PP Fralne/PP Plate

7. PP Flanges / Airvent

RA may take consequential action as per Policy / Procedures.

~F藁
高`
・・
而話万軍正更五万雨百

鵬 島児5υ∞鋼αAm ν  彫 鵬 υ側

“

ハ MⅣ _1悧
器 “ _____一

―
: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEPI QTY IT旺PORT ITEM QTY

Gasket 18519 kg Relevant Rubber ComPound
20371 kg

RA may take consequential action as per Policy / Procedures'

|

ASHOK CH慮千[:`:[:二
ζりで多G

Name:BULK LIQUID
PVT LTD

No/Date:6/87-

8

File:01/87/050/00368/AM18/

: The Committee observed that party has not replied to DL issued to them and decided that firm may be

by post

Ⅲe Ю72″04αOm5νAMlν ttF而ご

「

~~

騨
馴 譜
臥T Meet No/Date:6/87‐

ALC1/2018
24.05.2018

Filc
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ion : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

and decided to approve Adhoc Norms as wtder:

EXPORT ITEM QTY IplIPORT ITEM QTY

Gasket 18519 kg Relevant Rubber ComPound
20371 kg

@tial action as per Policy / Procedures.

Case No.:9/6/87-ALC1/2017 PartyName: METALIC
IMPRESSIONS(INDIA)PVT
LTD

Meet No/Date:6/87-

翻 講
昴■0404143~

EXPORT ITEⅣI QTY IMPORT ITEM QTY
Mobile Window (3865000)

(Made out of Hard Coated
Acrylic Sheet duly printed &
laminated (0.70 to 1.50 MM)

15000 kg
Acrylic              Sheet

(0.70 to l.50 MM)

15750 kg

RA may take consequential action as per Policy / Procedures.

‐Case No.:10ノ 6ノ 87‐ALClノ2017Ｆ

Ｉ

Party Name:NIIARUTI TECHN0
RUBBER PVT.LTD.

田蔦蕊罵i蔦
Lic No/Date:0510404218

:05/24/040/00290/AM18/

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

39

Mect No/Date:6/87‐

EXPORT ITEM QTY I「ⅦPORTITEM QTY
HYDROPHILIC SWELL
TAPE/BAR Madc outofTPE
Compound
Good SWelling Properties

20000 kg

TPE      COMPOUND
(DRYFLEX)
Good SWelling Properties

20840 kg

RA may take consequential action as per Policy / Procedures.

iDecision : The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

1欄囃輛碁翼欝li葺≒翌棚胤Ⅷ∬悧粘fTttdに冨
ASHOKCfii::ii[争 =く

Gこ
妥,と

駆 :鰊躙Ⅲ
鵬硼諾 鰈

No.:15/6/87-ALC1/2017 Name:ARVIND LIMITED

HQ Filc

:01/87/050/00395/AM18/

ed



14

Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

Items used in the

Approved

: The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY ITИPORT ITEM QTY
ROUND CONTAINER
WITH LID

23512 500kg
RJ766MO        BAG
POLYPROPYLENE

24687 600 kg

Meeting ended with a vote oftha」 s to the Chair.

,    ***ホ *******

|

PC.T.BALAMURUGAN)1針
殿 鰍 ぜ

Filc

1/87/050/00414/AM18/


